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AlIocatiODa tor pUDjab'. Fourth Plan 

3329. Shri Ram K1ahan: Will the 
Minister ot Plamling be pleased to 
.tate: 

(a) whether it is a fact that higher 
allocations tor the  Fourth Five Year 
Plan have been demanded by the 
Punjab Govenment; and 

(.b) it so, the reactiOn ot Govern-
lIIlent thereto? 

The Minister of PIaDnln" Petroleum 
UId Chemleals and Soeial Weltare 
. (Shri ABDka Mehta): (a) NO, Sir. 
After di!CUlsiOn with the tormer State 
Chief Minister in November, 1988 and 
based on the financial resources as then 
forecast, the State's Fourth Plan out-
lay was agreed at Rs. 280 crores. Since 
then, no communication has been 
received trom the State Government 

seeking an increase in the size of the 
State's Fourth Plan outlay. 

(b) Does not arise. 

Unauthorised colonies In Delhi ull 
New Deihl 

3330. Shri Yajna Datt Sharma: 
Shrt A. B. Vajpayee: 
Shrt S. S. Kothari: 
Shri Raghuvlr Singh Sbastri: 
Shri Prakash Vir Shastri: 
Shrt Arjun Singh Bbadoria: 
Shri Shiv Kumar Shastri: 
Shrt Ram Avtar Sharma: 
Shri Buam Chand Kachwal: 
Shri Ram Gopal ShaIwale: 
Dr. Surya Prakt.sh Purl: 
Shrl Onkar Lal serwa: 

Will the Minister of' Worlnl, RoUS-
ing and Supply be pleased to state: 

(a) whether it is a !act that Gov-
ernment had convened a high-level 
conference to discuss the question of 
the future of unauthorised colOnies in 
Delhi and New Delhi;. and 

(b) if so, the main pOints disCUllled 
and decisions taken in the matter? 

The Deputy MinIster In the M1nla. 
try of Workll, BODllinc aDd 8uPJll7 
(Shri Iqbal Singh): (a) and (b). 
Yes. the question of unauthorised 
colonies was reviewed at a meeting 
held by the Minister of Works, Hous-
ing and supply on the 22nd April, 1987 
and the following decisions were 
taken: 

0) Only those unauthorised ~ 

structions should be regularised whieh 
were put up before lst September, 
1962; i.e. the date of the coming into 
force ot the Delhi Master Plan and 
which were not situated on lands ear-
marked 'Green' or for rOads or com-
munity facilities, etc. and which could 
be fitted into the approved layout and 
service plans of the area. 

(ii) The Delhi Municipal Corpora-
tiOn and the Delhi Development 
Authority shOUld draw up and imple-
ment redevelopment plans for the 
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are.. in which the unauthorised 
eolonies are situated. 

(iii) These bodies should be given 
IIOwen to l'8CIOftr de\oelopment 
charges from the owners of ~ 

JrUed CQDStruction&, which are ~ 
ziIIed, by making suitable amendmentl 
to-the Delhi Munieipal Corporation 
Act aDd the Delhi Development Act. 
At present, these bodiea do not have 
the requisite powers to recover such 
development charges. 

(iy) The Corporation/Delb.i tleve-
lopment Authority should set up Revo-
lving lI'tmds to ftnance the redevelOl)-
ment plans Of unauthorised colonie. 
ad, for this purpose, they may ap-
proach the Central Government or ad-
TRDee of loans. 

GIla In J'-"-

mI. 8br1 A. B. Vajpayee: 
Bhrl YajDa Datt m...: 
8hrl 8. 8. Ketbart: 
8hrl N. S. Sbarma: 

Will the Minister of Petroleum aRt 
'Chemicals be pleased to state: 

(a) whether natural gas has been 
found in the .Taisalmer District of 
Bajaathan; 

(b) if so, the pOtentialities with re-
tard to its utilizatiOn in the flelcls of 
production; and 

(c) the scheme fannul.ted for it. 
ftP8ll8ion and utilisation? 

'l'he MlDIster 01 state ID. the ~ 
try 01 petroleum aDd Chemlcal8 aat 
., PlallDbaI' an4 Soelal weUare (Sbri 
&ach1l Ramalab): (a) In a well drilled 
at Manhera Tibbs of JaiJalmer ~ 
trict, preBel\Ce Of gas hal been noticed. 

(b) and (c), Some more wells wm 
Jrave to be drilled to gaUge the sianI"' 
flcance and extent of the ftnd, Seismic 
turveya will be continued and on the 
blab of data thrown up, the qa .. 
CIon of fUrther drilling will be eonsl-
• ered. At present, it .. prematul'e to 
formulate achemee for the utDJaatlOD 
411 ... 

sm. Slut Y.,.. DU&-"': 
8bri A. B. Va,jpayee: 
&lad & S. ~ 

8bri N. 8. Sharma: 

Will the Minister 01. FiDaaoe be 
pleased to state: 

(a) whether it is a fact that in the 
recent meeting 01 the Chief Mini ... 
held in New Delhi, some of .thllDl 
demanded a bigger share in the Cen-
tral Revenues; 

(b) if BO, the details thereof; and. 

(e) the decision taken by Govern-
ment in the matter? 

The Deput;,- PrIme MiDlster .... 
MlD.lster 01 FlDance (Shrl Morarjl 
Deal): (a) and (b), Reque!1t9 lor 
increued financial assistance from the 
Centre were made by a number of in-
dividual States with reference to the 
financial dilftculties faced by them, 

(c) Suggestions for increased Cen-
tral assistance are considered on merits 
and after taking into account the avail-
ability of resourees and the demands 
thereon. 

Causes of Death of a Patient in 
WWin&'dOD BoIIpital, New Delhi 

~ 8hr1 Rabl Ra;,-: 
Shri ArjllD SiDl'h Bhadorla: 
Dr. Ram Manohar Lobia: 

Will the Minister of Bealth' aud 
Family PIa.Dnina' be pleased to state: 

(a) whether it i. a taet that one 
Shri Narinder Kumar Sharma wu 
admitted to the ENT in tbe WillincdoD 
HO!Ipital, New Delhi on the 14tb April, 
1967 and died the next day; 

(b) whether Government have mada 
any probe into the eauses of his de" 

and 

(c) it BO, tke .wan. Ulenorr 

'I'll. IIIDIIIer et Bedell a8d ....... 
~ (»I'. a. CllaDllrueUar): (a} 
Tea. -




